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CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.
.o |

|
0.A.No.564 of 1996, !

Date: July| 1,1996

Betwéen:

Sri A.Ramanaiah. .o Applicant.-

And

1. The Senior Zup-rintendent of
Post (ffices, Hyderabad South
East Division, Hyderabad.

2. The Director of Postal Services, .
Andhra Pradesh North Regiona,
Hyderabad.

3. The Dost Master Gensral, Hyderazbad i
Region, Hyderabad. Respondents.

COUNSEL FOR THE APPLICANT:

COUNSEL FCR THE RESPONDENTS:

respondents.

!
|

HON'BLE SHRI JUSTICE M.G.CHAUDHARI,¥ICE-CHAIRMAN,
\
|s

i

CORAM:

HON'BLE SHRI H,RAJENDRA PRASAD, MEMBER (A

@

-

P Ly
AU

Sri J.Vebugopala Rao.

|
Senior Standing cgunsel for

L
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Dat=: July 1,1996.

0.4.564/1956.

O RDER.,

i : :
' (AS PER HON'BLE SHRI JUSTICE M.G .CHAUDHARI, VICE-CHAIRMAN)

The learned counsel for the Applicant on

v~ record, Sri J.Venugopal Rao has filed precipe dated 27-§-1996

seeking withdr_.,wal of the O.A. on instructions of the dppli-

cant not to press the same, The request is not oppos?d.

] 0.A., is dimissed as withdrawn. No order as to costs|

——0 J-/L R N
ﬂ RATSAD) (M.G~CHAUDHARI, J)

(H.RAJE
Membe Vice-Chairman.

Date: July 1, 1996.

i _
| , Dictated in open Court.

. I |
_/ilm ; : I
j Dy.Registrarg(Judl)

SS8sS.




0A.N0.564/96.,

Copy tos=-
1.

2.

3.

4.

. kku,

The Senior SupErintendent of Post Offices,
Hyderabad South East Division,Hyderabad,

The Director of Postal Services,Andhra Pradesh
North Region,Hyderabad.

The Post Master General,Hyderabad Region,
Hyderabad. '

One copy to Sri J.Venugdpala Rao, Advocate,
CAT * Hyd -
One copy to Sr.Standing Counsel for respondents

One spare copy.
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I COURT
TYPED BY CHECKED BY P
COMPARED BY . APPROVED BY

i

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERAEAD

THE HON'BLE 'MR +JUSTICE M.G.CHAUDHARI

‘VICE—CnAIRMAN\_/’//

THE HON'BLE MR.H,RAJENDRA PRASAD:M(A)

AND

Dated: }-’1 -1996

ORDER7SUDGMENT .

0. A-No ,595¢aeﬂrjh_g§:?§ SL//‘Slé;

Y= 1’:"-!

Admitted and Interim Directions

issued,

Allowel.
Dispos¢d of with directions

Di smisged
Dismissed as withdrawn/

*

Dismissed for Befault.

Ordered/Re jected. .

NoO ‘order a% to costs.
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